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ORDER 
Member (J) 

The present M.A. has been filed by the applicant under section 27 of the AT Act, 

1985 for execution of the order dated 18.2.2004 passed by this Tribunal in O.A. No. 

794/1997. The direction passed by this Tribunal in O.A. 794/97 is as follows:- 

The respondent No. 2 is directed to consider the representation of the 
applicant keeping in view the documents relied upon and filed by ithe applicant 
along with her representation and disposed of the same by passing a reasoned and 
speaking order in accordance with law within a period of 03 months from the date 
of receipt of such representation and communicate the sane to the applicant 
within apeiiod of 2 weeks from the date of passing of such order. It is made clear 
we have not observed anything on the merits of the case. 

2. 	Subsequent to the said order, the applicant submitted her repreSentation on 

28.3.04 which is enclosed along with the M.A. as Annexure-L. The id. counsel for the 

respondents has objected thayhey have not received such representation. Ld. counsel for 

the applicant is also not able to produce the acknowledgement for having submitted the 

representation to the Respondent No. 2. Such being the fact we are unable toconsider the 

present M.A. The applicant is permitted to submit one more representation and if she 

wants, shelt file aw M.A. along with the acknowledgement and the representation. 
-,' 

M.A. is closed. 
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